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APPEARANCE : 

Present for the Appellant    : Ms. Radhika Chandra Sekhar, Advocate 

Present for the Respondent : Shri. N. Satyanarayana, Authorized Representative  

 

 

CORAM : 

HON’BLE MR. M. AJIT KUMAR, MEMBER (TECHNICAL) 

HON’BLE MR. AJAYAN T.V. MEMBER (JUDICIAL) 
 

FINAL ORDER No.41541/2025 

 

 

Dater of Hearing: 23.12.2025 

Date of Decision: 23.12.2025  

 

Per M. AJIT KUMAR 

Ld. Counsel Ms. Radhika Chandra Sekhar, appearing for the 

appellant, submitted that the matter has been settled under the 



Amnesty Scheme under the Customs Act. Hence, she prayed for 

permission to withdraw the appeal.  

2. The Ld. AR had no objection. 

3. Considering the submission, the Miscellaneous Application is 

allowed. Accordingly, the appeal stands dismissed as withdrawn. 

(Order dictated and pronounced in open court) 

 

 (AJAYAN T.V.)                                                (M. AJIT KUMAR)          
Member (Judicial)                                             Member (Technical) 
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